MR. SPEAKER: The difficulty 1s,
statement  you
wanted to raise the matter regarding
the arrest of 35 kisans, who were
protesting against the sugarcane poli-
cy of the Government
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PROF. P. G, MAVALANKAR: It is

a very serious matter, You kindly ask
the Minister to make a statement.

MR. SPEAKER: Mr. Shyammandan
Mashra.
(v) CHANGEs MADE IN WARRANT OF
PRECEDENCE.,

SHRI SHYAMNANDAN MISHRA
(Begusarai): Sir. under Rule 377, 1
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want to draw the attention of the
House and of the Government to cer-
tain changes in the Warrant of Prece-
dence both after the last amendment
in November 1977 and in the period
preceding it. This affects the position
of M.Ps. in the order, but as you will
see, I am not concermed only with
them.

According to the last amendment
in November 1977, the Attorney
General of India occupies a lower po-
sition than the Cabinet Secretary or
even the Principal Secretary to the
Prime Minister. In England the
Attorney-General is a member of the
Government and occupies a much
higher position, According to our
Constitution he can attend Parlia-
ment and can also take part in any
joint sitting of the Houses, a signal
honour enjoyed by any official. In
February, 1968, the Cabinet Secreiary
jumped to a place higher than that of
Attorney-General and way ahead of
M.Ps Until then the Cabinet Secre-
tary was clubbed with other Secre-
taries of the Government and iook his
position according to seniority The
Cabinet Secretary, as distinct from
other Secretaries, appeared for the
first time on the scene in February,
1968 Earlier he ranked higher nei-
ther than the Attorney-General nor
the M.Ps. The newly acquired rank
of the Cabinet Secretary continued
till February, 1973. In March 1073
the Attorney-General again came to
rank higher than the Cabinet Secre-
tary. Strangely thig position has
been reversed, as I submitted earlier,
by the last amendment in November,
1977,

There have been similar erratic
changes in the relative positions of
the Attorney General and Comptrol-
ler and Auditor General,

The position in respect of the Sec-
retary to the Prime Minister, whe-
ther designated as Principal Secreta-
ry, or simply as  Secreta-
ry, was lower than the M.Ps. and
evan other Secretaries. The change
that was brought about in November
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1977 for the first time shows neither
much respect to the M.Ps, nor to other
officers who ranked higher than him.

In the game of shuffling and re-
shuffling of the Warrant of Prece-
dence which shows a leap-frog mmove-
ment for some, there seems to be lit-
tle principle involved and should be
corrected without any delay.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I have written
to you and want to make a submis-
sion....

(Interruptions)

SHRI KRISHAN KANT (Chandi-
garh): Sir, this is a matter with
which the Speaker as the protector
of the rights of Members of Parlia-
ment 18 very much concerned.

(Interruptions)

MR. SPEAKER: I um on my legs.
Once I allow a discussion under Rule
377, this will be a precedent for
others. I understand the seriousness
of the gituation.

SHRI JYOTIRMOY BOSU: I have
written to you.

“MR. SPEAKER: Even if you write,
1 cannot allow. I shall take up the
matter ...

SHRI JYOTIRMOY BOSU: What
happens to the Committee where
MPs. are Members and officials are
Chairmen?  (Interruptions). It is a
matter pending before the,...(Inter-
ruptions),

MR. SPEAKER: I am going to
refer this matter to the Committee
of M.Ps. and I am also going to take
up this matter with the Prime Minis-~
ter, but beyond that I am not going
to allow any discussion.

The House now stands adjourned
for lunch,

13.10 hrs,

The Lok Sabha adjourned for
lunch tll Ten Minutes past Fourteen
of the Clock.



